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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Hundred and
Eightieth Report on Excesses over Voted Grants/Charged Appro-
priations as disclosed in the Appropriation Accounts (Civil),
(Defence Bervices), (Raikways) and (Posts and Telegraphs) for -
the year 1973-74. These Accounts were laid on the Table of the
House on the 30th April, 30th April 8th May and 29th April, 1975
respectively.

2. The Committee examined the Excesses in the light of the
Explanatory Notes furnished by the Ministries/Departments con-
cerned (Appendices I to XXIV) at their sitting held on the 6th
August, 1975. The Minutes of the sitting form Part II* of the
Report.

3. A statement containing summary of the main conclusions/
recommendations of the Committee is appended to this Report
(Appendix XXV). For facility of reference, these have been printed
in thick type in the body of the Report.

4. The Committee would like to place on record their apprecia-
tion of the assistance rendered to them by the Comptroller and
Auditor General of India.

H. N. MUKERJEE,
Chairman, Public Accounts Committee,
New DEevui;
6th August, 1975,
Sravana 15, 1897 (S).

*Not printed. One cyclostyled copy laid on the Table of the House and five copie®
placed in Parliament Library.
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LHAPTER 1
GENERAL OBSERVATIONS

1.1, This 180th Report deals with Excesses over Voted Grants
and Charged Appropriations as disclosed in the Appropriation
Accounts (Civil), (Defence Services) and (Posts and Telegraphs) for
the year 1973-74. These Accounts were laid on the Table of the
House on the 30th April, 30th April and 28th April 1975 respectively.
There were no excesses over Voted Grants and Charged Appro-
priations in the Appropriation Accounts (Railways) which were
laid on the Table of the House on the 8th May 1975.

y

1.2. The Committee have examined the Excesses in the light of
the explanations furnished by the Ministries/Departments con-
cerned. The explanatory notes furnished by the Ministries/Depart-
ments are reproduced in Appendices I to XXIV.

1.3. During the year 1973-74, Excesses occurred under 23 Voted
Grants and 4 Charged Appropriations. These aggregated Rs. 10.06
crores, excluding an amount of Rs. 0.80 crore which does not require
regularisation by Parliament, as against Rs. 22381 crores and
Rs. 126.33 crores during the years 1971-72 and 1972-73 respectively.

1.4. The following table indicates the trend of excess expendi-
ture disclosed in the various Appropriation Accounts during the
past five years:



(Amount in lakhs of Rupees)

-
-~

1969-70 1970-71 1971-72 1972-73 ) « 1973-74
Appropriation Accounts No.of Amount No. of Amount No.of Amount No.of Amount ._' NQ- of Amoftmt
Grants of Grants of Grants  of Excess Grants of » - ts o
Extess Excess Excess
Civil : :": .
Voted Grants . . . 10 163-07 23 208461 14 483034 20 4413°52 215 622-47
Charged Appropriations . 3 0-44 4 169-01 6 440 6 390-13 -t 9°09*
Defence Services : s
oA
Voted Grants . . . 3 8n-ig 3  2510°02 5 11481°17 3 6727-84 1 "?'61
Charged Appropriaticns | 1 ,;;g-st
Railways : .
Voted Grants . . . 4 23453 1 414 9 461540 4 103133 R
Charged Appropriations . . 2 0-33 2 056 1 0-08 1 009
Posts and Telegraphs :
Voted Grants . . . 1 sor-o8 I 77630 1 1450-03 I 69-63 I 257-50
Charged Appropriaticns 1 0-o1

*Excludes mis-classifications.



1.5. The details of excesses that occurred over the years 1965-66
to 1973-74 are indicated in the following table:

(Rupees in crores)

No.of No. of Amount

) voted Charged Total  of Bxcess
Grants Appropria-
tions

1965—66 31 4 35 18- 31
196667 . 26 5 31 11-60
1967—68 22 3 25 27-77
1968—69 25 4 29 3-78
1969---70 18 5 23 1710
1970—71 29 8 37 55-76
1971—-72 . 29 7 36 223 81
1972—73 . 28 7 35 126-33
1973—74 . 23 4 27 10°06

1.6. The aggregate amount of expenditure incurred in excess of
the amounts authorised by Parliament, under various Voted Grants
and Charged Appropriations ranged from Rs. 3.78 crores to
Rs. 223.81 crores during the period 1965-66 to 1972-73. The Com-
mittee note with some satisfaction that the excess over authorised
expenditure dyring 1973-74 aggregated to Rs. 10.06 crores (exclu-
ding Rs. 0.80 crore which does not require regularisation, in respect
of 23 Voted Grants and 4 Charged Appropriations, as against
Rs. 223-81 crores and Rs. 126.33 crores respectively during the years
1971-72 and 1972-73. The Committee trust that every endeavour
would be made by the Ministries/Departments to ensure that the
position is not allowed to deteriorate once again as has often
happened in the past,

1.7. In response to thg earlier observations of the Committee
contained in paragraph 1.3 of their 49th Report (Fifth Lok Sabha)
that ‘unless the basic reasons’ for persistent excesses over expendi-
ture authorised by Parliament were ‘identified and drastic steps
taken to arrest the tendency to exceed the budget provisions by
Government as a whole, sound budgetary control would be a far
cry, deSpite repeated suggestions by the Committee year after year
to improve the position, Government had constituted, in December



4

1972, a Task Force consisting of an officer each from the Depart-
ment of Expenditure, Department of Economic Affairs (Budget
Division) and the Office of the Comptroller and Auditor General
to have a detailed analysis made of the effectiveness of the various
procedures for expenditure control vis-a-vis the functioning of the
system of internal financial control and to suggest to Government
remedial measures to improve the budgetary system. The Public
Accounts Committee (1974-75) were informed that various sugges-
tions made by the Task Force were being examined and appropriate
action would be taken in consultation with the Comptroller and
Auditor General wherever necessary.

1.8. In paragraph, 1.7 of their 134th Report (Fifth Lok Sabha),
the Public Accounts Committee (1974-75) had observed as follows:

“The Committee note that the Task Force constituted in
pursuance of their observations have suggested certain
procedural changes in respect of certain grants and that
these suggestions are under examination. The Committece
would like the Government to examine these sugges-
tions expeditiously under advice to this Committee. They
trust that in the light of the suggestions made by the
Task Force, the excesses over grants wil] be reduced to
the minimum in future.”

1.9. In their reply dated 31st May 1975, the Ministry of Finance
(Department of Expenditure) have stated as follows:

“The suggestions made by the Task Force in regard io pro-
cedural changes in respect of certain grants are still under
examination in consultation with C. & A.G. of India and
other concerned authorities.”

1.10. The Committee regret that the procedural changes in
respect of certain grants suggested by a Task Force constituted in
pursuance of the observations of the Committee contained in para-
graph 1.3 of their 49th Report (Fifth Lok Sabha) are still under
examination, even thowgh almost three years have elapsed since
the Committee made their earlier recommendation. The Committce
attach considerable importance to this recommendation of theirs
and desire that final action on the suggestions made by the Task
Force be initiated without further loss of time and concrete steps
taken to ensure sounder budgetary control than what exist at
present, particularly in certain Ministries such as the Ministry of
Works and Housing, Ministry of Shipping and Transport and the
Ministry of Home Affairs.



CHAPTER—I1

21 Douring the year ended 315t March 1974, the actual expenditure exceeded the voted Grants, Charged Appropriations in the following grants :—

S=rial No. and Name of Grant Ministry/Department Amount cf Actual Amornt of Date of
No. final grant/ Expenditure  Excess receiptof Notes
Appropriation
Rs. Rs. R.
1 2 3 4 ] 6 7
APPROPRIATION ACCOUNTS (CIVIL)
Revenue Section Vored Grants
1 1—Department of Agriculture . . Agriculture . 1,46,26,cc0 1,49,58,268 3,72.268 24-6-197§
2 33—Stamps . .« « . , Finance . 55821000  5,92,36,000 34,158,000 May 1975
3 41—-Ministry of Health and Family Plannirg. Health and Family 1.46.65.cco 2.09.46.726 62.81.726* 27-6-1¢75
Planning.
4 47-—-&&“6[ . . . . Home Aflairs . 1,00,21,000 1,05,77-303 5356'3(3 3-6-1975
s s1—Other Expenditure of the Ministry of  Home Affairs . 71,72,61,6C0  71,97,16.725 24.55.725 7-7-1¢75
Home Affairs.
6 s3—Chandigarh . . . . Home Affairs . 9,64,09,c00  9.66,73,591 2,64,591 30-7-1975
7 s4—Andaman and Nicoba: Islands . Do. 13,83,49.000  14,26,70,668  43.21,665%* 7-7-1975

—_—

#Out of this excess, an amount of of Rs. 47,70,188 does rot require regularisaticn, vide para 4-26 of 45th Repert of P.A.C. (Third Lek Sabkz)

s#Qut of this excess, an amovnt of Rs. 24,02,537- 91 paise does mot require regularisation, the excess havirg becr cavse¢ by becking of

duplicate expenditure/misclassificaticn of expenditure.



3 4 5 6 7
8 ss—Arunachal Pradesh Do. 17,40,79,000  19,11,95,681 ¥,71,16,681 7-7-1975
9 s6—Dadar and Nagar Haveli . . . Do . 8222000  91,10,995 8,97:995  23-6-1975
10 §7—Laccadive, Minicoy and Amindivi Islands Do. . 2,26,69,000 2,27.42,774 73,774 May 1975
11 62— Broadcasting . . Information and 18,02,80,000  18,12,29,538 29,49,538 20-6-1976
Broadcasting.
12 75— Ministry of Shipping & Transpent . . Shipping & Transport 1,74,84,cC0 1,81.59,c¢8 6,75.cc8@  18-7-1975
13 85— Tourism . . . . Tourism and Civil 3,03,76,000  3,09,80,290 6,04,290 9-6-1975
A viation,
14 87—Public Works . . . Works and Housing 54,51,11,000  §6,75,31,333 2,24,20.333 23-6-1975
15 93—Archacology . . . Department of Culture.  3,23,34,000  3,26.49,264 5,15,264 May 1975
Capital Section :
16 13—Department of Internal Trade Cemmerce 8,45,20,000 8,45,43,985 23.985 May 1975
(Capital Section).
17 15— Overseas Communications Service Communications . 1,86.80,000 2,11,33,728 24.53,728£ 3-6-1975
(Capital Section)
18 53— Chandigarh (Capital Section) . Home Affairs 4,04,20,060  4,11,84,924 7,64,924 30-7-1975
19 W?Cll;ftﬁdsi:;io:ginimy and Amindivi Islands  Do. 94,30,000 $6,00,977 1,70,977  May 1975
20 80—Department of Mines (Capital Secticn) | Dql’sai‘i:nm:m of Steel and  1,24,50.93,0C0 1.24,51.01.292 8.202¢ 12-6-1975
1INeS,



21 g9o—Atomic Energy Research and Develop- 41,70,33,000 42,08,89,741
ment (Capital Section:
Charged Appropriations
22 87—Public Works (Revenue Section) . Works and Housing 38,41.000 41,70,819
23 27—D:zpartment of Social Welfare . Education & Sccial 5,00,000 10,38,000
{Capital Section). Welfare.
24 35—Carrency Coinage and Mint (Capital Sec.) Finance 1.31,901
Appropriation Accounts (Defence Services)
(Voted Grants)
25 23—D:fence Services—-Pensions . Deferce . 62,47,00,000 63,62,60,974
Charged Appropria tions
26 20-—Defance Services—Army . . . Defence . 14,00,000 15,50,532
Railways
NIL
Posts and Telegraphs
Voted Grants
27 18—Capital Outlay on Posts and Telegraphs Commumicaticns . 1,24,97.C0,000 1,27.54.50.01C

(not met from revenue) (P. & T.)

38,56,741

3,29,819
5.38.000

1,31,001%*

1.15.60,974

1,50,532

2.57.50,010

13-6-1975

23-6-197S
3-6-1975

3-7-1975

May 1975

3-6-1975

\
3-6-1975

@Out of this excess, an amount of Rs. 5,80,338:64 paise does not require regularisation, the e

£Out of this excess,

*QOut of this excess, an amount of Rs. §,000 does not require regularisation, the excess having be

*#Ouyt of this cxcess an smount of Rs. 90,745 does not  require regularisation,

of expenditure.

expenditure,

expenditure.

the excess having been caused by

xcess having been caused by misclassification

an amoéunt of Rs. 1-94 lakhs does not require regularisation. The excess having been caused by misclassification of
en caused by misclassificaticn of expenditure.

misélassiﬁmtion of



2.2. The Committee attempted an analysis of the excesgeg re-
corded under various grants during the past five years ended 31st
March 1974. The following tables indicate the excesses that occur-
red in various grants administered by the Ministry of Works and
Housing, Ministry of Shipping and Transport and Ministry of Home
Affairs:

Ministry of Works and Housing

(Rupees in lakhs)

Grant 1969-70  1970-71 197172  1972-73  193-74

v — - o bo——— o s &

Public Works . . . 19-58 49481 330°41 66215 227°49
Delhi Capital Outlay . .. 35:64 0-73 19° 86
M'nistry of Works and Housirg .. . . 1829

Ministry of Shipping and Transport

(Rupees in lads)

Grant 1969-70  1970-71  1971-72  1972-73  1973-74

——a— o —— — o ——— -

Ministry of  Shipping and

Transport 2-81 4-24 .. .. 675
Roads |, . . . . 85:26 13475 23030 49°32
Capiral Outlsy on Roads . .. 1-38 .. 32036
Capital Outlay on Ports . .. 3:23 2:92
Lighthouses & Lightships . .. . . 615
Ministry of Home Affairs
(Rupees in lakhs)
Grarts 1969-70 1970-71  1971-72  1972-73  1973-74
1 2 3 4 5 6
Ministry of Home Affairs . .. 568
(I
Cabinet . . . e 0- 10 . e 556
Police . . . . . .. 84:32 18904 . .

Other  Expenditure of the
Mainistry of Home Affairs .. 0-28 .. . 2458




I 2 3 4 s 6

Capital Oztlay in Union Te-m-- T T T T

tories & ‘I'ribal Areas . .. . 15725 24960
Andaman & Nicobar Islands 22:62 .. .. 91°58 4322
Arunachal Pradesh ‘ . . . .. 39'97 17117
Chandigarh . .. 3:06 .. .. 10:30
Dadra & Nag:t Haveli . o 2°34 . . 8-98
Oelhi . . . . . . 96° 7%
s 248
Triba! Areas . . . e 49.82 235.39

33. An analysis by the Committee of the excesses recorded
under various grants during the past five years ended 31st March
1974 reveuls a rather disquieting picture in respect of the grants
administered by certain Ministries. The Committee find, in parti-
cular, that there have been persistent excesses in the grants adminis-
tered by the Ministries of Works and Housing, Shipping and Trans-
port and Home Affairs. Later in this Report, the Committee have
examined in some detail the grant relating to Public Works ad-
ministered by the Ministry of Works and Housing. The recurring
phenomenon of excess under these grants underlines the need for
greater financial discipline in the Ministries concerned. The Com-
mittee are particularly concerned over the budgetary control exer-
cised by the Union Territory Administrations. The Committee
desire that concerted steps should be taken forthwith to tighten up
budgetary procedures and controls by the concerned Ministries.

2.4. The Committee are also concerned to note that during the
year under review, there have been mis-classifieations of expendi-
ture in a number of cases on a fairly large scale. This implies
slipshod work on account of which the reconciliation of depart.
mental figvres with those accounted for in the Accounts Offices
appears ineffective. That this should be so despite earlier recom-
mendations of the Committee emphasising the need for prompt
reconciliation of accounts would indicate that adequate attention
is not being paid by the concerned Ministries to this important
aspect of accounting and that the instructions issued from time to
time in this regard have failed to produce the desired effect. As
such mis-clgssifications vitiate sound budgetary control, the Com-
mittee desire that necessary remedial measures should be taken to



10

eliminate the default. The Committee take a serious view of this
matter and expect that it will not recur in future.

2.5. The Committee had considered, in April 1974, certain prac-
tical difficulties expressed by the Ministry of Finance in adhering
to the schedule hitherto prescribed for the submission of the Ex-
planatory Notes on Excesses over Voted Grants and Charged Appro-
priations to the Committee for regularisation of the excess expendi-
ture. The Committee had then agreed to the submission of the
Explanatory Notes in future by 31st May or immediately after the
presentation of the Appropriation Accounts to Parliament, whichever
was later,

2.6. Despite the revised schedule proposed by the Ministry of
Finance having been agreed to by the Committee, considerable
delays had occurred in the submission of Explanatory Notes re-
lating to the excess expenditure incurred during 1972-73, which
were due to be furnished by 31st May 1974. Commenting on such
delays, the Committee, in paragraph 2.6 of their 134th Report
(Fifth Lok Sabha), had observed as follows:

“The Committee very much regret to note that inspite of
their having agreed to the submission of the explanatory
Notes on excesses over Voted Grants and Charged Appro-
priations by 31st May, instead of 10th April, or imme-
diately after the presentation of the Appropriation
Accounts to Parliamegt, whichever is later, delays in
submission of the explanatory notes in respect of excesses
during the year 1972-73 have continued to occur in spite
of the Committee’s earlier recommendatiogs. Out of the
36 explanatory notes relating to excesses during the year,
10 notes were received in June and 2 notes in July 1974,
and the last note in respect of Grant No. 57—Information
and Publicity, was received only on the 5th July 1974.
In this connection, the Committee would like to recall
their clear directive to the Ministry of Finance that the
revised time schedule should be strictly adhered to.
Owing to the delays in the submission of the notes, the
finalisation of this Report by the Committee has been
delayed. As the Commitiee are anxious that excesses
over Voted Grants and Charged Appropriations are
brought before Parliament as expeditiously as possible,
they would like the Ministry of Finance to appropriately
take up the question of delay with the concerned Minis-
tries/Departments with a view to ensure that the pres-
cribed time schedule is strictly adhered to in future.”
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2.7. Even during the year under report, delays have occurred in
the submission of Explanatory Notes and by 81st May 1975, Notes
in respect of only six of ‘the 27 Excesses over Voted Grants and
Charged Appropriations had been furnished to the Committee.
Notes in respect of 8 Grants and Appropriations had been received
by the 15th June, 1975, while Notes relating to 7 Grants and Appro-
priations were received only during July 1975 and that too after
some prodding by correspondence.

2.8. The Finance Minister was also addressed by the Chairman
of the Committee in this connection. Hig letter dated 7th July 1975

and the Finance Minister’s reply dated 24th July 1975 thereto are
reproduced in Annexure ‘A’

2.9. The Note received in this connection from the Ministry of
Finance, Department of Economic Affairs (Budget Division),

referred to in the Finance Minister's reply, is reproduced in
Annexure ‘B’

2.10. Thhe Committece are once again constrained to record their
displeasure over the delays in the submission of the explanatory
notes on excesses over Voted Grants and Charged Appropriations
that continue to recur despite their earlier exhortations. Qut of
27 notes relating to the expenditure incurred in excess of amounts
authorised by Parliament during 1973-74, only 6 notes had been
received hy the stipulated due date, 14 notes in June and 7 notes in
July 1975. The Committee, in particular, are unable to condone the
unconscionable delays that had occurred in respect of the explana-
tory note: relating to ‘Grant No. 75’ of the Ministry of Shipping and
Transport and ‘Grant No. 53’ administered by the Ministry of Home
Affairs, which were received only on 18th July and 30th July 1975
respectively. The Committee are dissatisfied with this state of
affairs and desire fixation of responsibility for appropriate action.
The Cominittee would not countenance such delays in future,

211. As regards the suggestion made by the Ministry of Finance
regarding the revised procedure to be adopted for the furnishing
of the exjlanatory notes to the Committee, this would be considered

separately in due course and the Committee’s decision communi-
cated,

2.12. The examination by the Committee of some individual
cases of excesses are dlscussed in the succeeding paragraphs.

1"06 LS—2
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APPROPRIATION ACCOUNTS (CIVIL), 1973-74
MINISTRY OF HOME AFFAIRS

2.13. Grant No. 51: Other Expenditure of the Ministry of Home
Aflairs.

REVENUE SECTION

Voted Expenditure Rupees
Original Grant . . . 67,28,92,000
Supplementary Grant . . . 4,43,69,000
Final Grant . . . . . 71,72,61,000
Actugl Espenditure . . . 71,97,16,725
Excess . . . . . . . 24,55:725

2.14. Excess occurred mainly under the sub-heads ‘E-4—Pensions
to freedom fighters, their dependents, etc. (Rs. 6,32,04,087),
‘H. 1(4) (1) (2)-——Other Schemes’ (Rs. 4,46,19,000) and ‘H.2(2)—Grants
for Union Territory Plan Schemes’ (Rs. 4,11,67,000).

2.15. In a note furnished to the Committee. the Ministry of Home
Affairs, inter alia, stated:

“The overall excess of Rs. 24,555,725 was the net result of
excesses and savings under various sub-heads in the
Grant.

Excess occurred mainly under the following heads:

(i) E. 4—Pensions to freedom fighters, their dependents, etc.
(Rs. 6,32,04,087).

Grant Actual Expenditure Excess
10,00,00,000 16.32,04,087 6,32,04,087

The excess was mainly due to grant of pensions to more freedom
fighters, their dependents etc. than originally anticipated. At the
time of review of the grant in March 1974, it was expected that the
additional requirements would be Rs. 4,45,17,000/- which were
were provided by reappropriation.
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The actual expenditure, however, exceeded the Original Grant
plus the provision made by reappropriation by Rs. 1,86,87,087/-,
This happened due to the fact that payment to more pensioners
materialised than anticipated. It may be mentioned in this connec-
tion that experience showed that there is generally a time lag of
4—6 weeks between the time of issue of sanctions and the issue of
pension payment orders by the audit officers. Besides, the Treasury
.Officers also take sometime to make the payment after the receipt
of pension payment orders. Taking all these factors into account,
the final requirement was pitched at Rs. 14,45,17,000/- and funds
provided accordingly. However, the actual expenditure exceeded
the estimated final requirement as some more pension cases
materialised for payment only towards the end of the financial
year.

() H. 1. (4) (1) (2),—~Other Schemes (Rs.  4:46,19,000)

Grant ActualiExpenditure Excess
Re. Rs, Rs,
4137,50,000 8,83, 69,000 4,46,19,000

Excess occurred on a number of Centrally Sponsored Schemes
including Post Matric Scholarships to Scheduled Castes and Sche-
duled Tribes candidates. The excess was covered by reappropria-
tion.

(@#i5) H. 2 (2).~—~Grants for Union Territory
Plan Schemes (Rs. 4,11,67,000

Grant Actual Expenditure Excess
Rs. Rs. Rs.
$,01,03,000 9,12,70,000 4,11,67,000

Excess occurred because of payment of more grant to the Union
Territory of Pondicherry and approval by Planning Commission
of more plan outlay for the Union Territory of Mizoram, Goa,
Daman and Diu. Excess was covered by reappropriation.

The above excesses and other minor excesses under other sub-
heads were partly offse! by savings under the remaining sub-heads
leaving net c¢xcess of Rs. 24,55,725/- in the Grant which needs to be
regularised.”

2.16. The Committee find that though the overall excess of about
Rs, 0.25 crore under ‘Grant No, 51—Other Expenditure of the
Ministry of Home Affairs’ after reappropriation and setting off
savings works out to only about 0.37 per cent of the original grant
of Rs. 67.29 crores as a whole, there have been large excesses under
individual sub-heads of the Grant which, in the opinion of the
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Oomnuttee, reveal defective estimation of monetary requirements.
The excess of Rs. 6.32 crores under the sub-head. ‘E 4—Pensiins to
freedom fighters, their dependents, etc’ works out td 632 per cent
of the original Grant of Rs. 10 crores. 'Similarly, the ‘excesses  of
Rs. 4.46 crores and Rs. 4.12 crores under the sub-heads ‘H. 1(4)(1)
(2)—Other Schemes’ and ‘H. 2(2)—Grants for Union Territory
Plan Schemes’ work out respectively to’ 99 per cent and 82 per
cent of the Ongmal Grants of Rs. 4.38 crores and Rs 5.01 crores.

2.17. It is also s&gmﬁcant that the actual excess totallmg Rs. 1490
crores under these three sub.-heads of the Grant have been:off-set
to the extent of Rs. 14.65 crores by reappropriation and savings
under other sub-heads. That the | reappropriations and . savings
account for about 20 per cent of the final grant of Rs. 71.73 crores
indicates the extent to which the estimates have been over-pitched
in respect of certain items of expenditure. The Committee have
been agmin and again emphasising in the past the need faz. narrow-
ing the gap between the Budget Estimates and the Actuals, and
from the instances of defective estimation of monetary require-
ments that repeatedly come to their notice, the Committee are con-
strained regretfully to conclude that adequate attention is not being
paid to rareful and realistic framing of estimates of expenditure and
requirements of funds. The Committee would like to impress upon
the Ministry of Home Affairs the need to exercise greater caution
and realism in framing their estimates in future.

MINISTRY OF HOME AFFAIRS
2.18. (trant No. 53: Chandigarh.

REVENUE SECTION

Voted Expenditure Rupees
Origlml Grant . . . . . 9,61,09,000
Supplementary Grant . . . 3,00,000
Total Grnm . . . . . 9,64,09,000
«".‘ ; . “4 Expcnfllmre . . . 9,66,73,591

Bxcess ., . . . e e . 2,64,591
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GAPITAL SECTION

\

Véied Expenditure . - I’Zﬁpee;
“Offginal Gra . . . . . 3818500 h
Supplementary Grant .. 22,31,000
Total Grant . . e . . 4,04,20,000
Actual Expenditure . . . 4,11,84,924
Excess . . . . . . . 7,64:924

2.19. The overall excess of Rs. 2,64,591 in the Revenue (Voted)
Section of the Grant is the net result of excesses and $avings under
various sub-heads, in the Grant. The excess occurred mainly under
the Group-head ‘E. Public Works (including Roads) and Schemes
of Miscellaneous Public Improvements; E. 1—Public Works;
E. 1(2) (3)—Miscellaneous’ (Rs. 19,56,876).

2.20. In the Capital Section of the Grant, excesses occurred
under the Group-head ‘K—Capital Qutlay on Electricity Schemes,
K. 1—Electricity Schemes’ under Major Head ‘101’ (Rs. 30,09.096),
and under sub-heads ‘M. 1(l1)—Land Acquisition and Survey’
(Rs. 21.21,231) and ‘M. 1(2)—Roads and Bridges' (Rs. 12,19,000)
under the Major Head 105, ‘M—Chandigarh Capital Outlay’'.

2.21. In a note furnished to the Committee, explaining the
reasons for the excesses, the Ministry of Home Affairs stated:

“The overall excesses of Rs. 2.64.591 in Revenue (Voted) and
Rs. 7,64,924 in Capital (Voted) were the net result of
exeesses and savings under various sub-heads in the
grant and occurred mainly under the following sub-heads
for the reasons given thereunder:

Final Actual
Revenue Section (Voted) grant expenditure Excess
Rs. Rs. Rs.

Major Head <50’

E~-Public Works : i

(including roads) and Schemes of Misce-
llaneous Public Improvements :

E. 1.—Public Works :

E.1(2)(3).—Miscellaneous . . 20,00,000 39,856,876  19,56,876
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The expenditure incurred under this sub-head pertains to
maintenance of completed works other than Government
residences and office buildings at Chandigarh viz. main-
tenance of roads and bridges, landscaping, sewerage and
storm water drainage, building of Municipal nature,
street lighting, Sukhna Dam etc. The excess mainly
occufred due to steep rise in the cost of materials and
labour used for proper maintenance of these services.

The following statement justifies larger maintenance expendi-
ture from year to yaar on the basis of outlay on the
works:

Outlay on completed work. other than  Maintenarce  cxpercintwe ¢1 comploted

, sireet light installations works including  street lightirg and
: & trafic central signals

(Figures in crores of Rupees) (Figures in lakhs of Rupees)
Upto Upto Upto Upto

1970-71  1971-72 1972-73 1§73-74  1970-71 1971-72 1672-73 1$73-74
12-18 1330 1447 15-63 40°2% 4970 61-08 3957

The larger outlay during 1973-74 necessitated larger main-
tenance expenditure on completed works, street lighting
on extended roads. streets, lanes and traffic signals. The
actual maintenance expenditure excluding items of mis-
classification viz. Rs. 343 lakhs incurred on original
works of premix carpet and concrete on roads, Rs. 3.00
lakhs due to delayv in conversion of work charged posts
into regular posts and Rs, 1.00 lakh on the arrangements
in connection with visit of VIP's is Rs, 32.14 lakhs. This
larger expenditure is hecause of unprecedented rise in
prices. But for general risc in prices, the maintenance
expenditure would have heen much less. The main-
tenance expenditure during 1973-74, in other words, is
less thap half the maintenance expenditure during the
preceding vear. Moreover, there were certain unavoid-
able and inevitable items of maintenanee expenditure
e.g. rental for street light fixtures on the basis of light
points and encrgy tills charged by a commercisl depart-
ment in conneclion with street lighting and trafc signals
as a comsequence of which expenditure exceeded the

grant.
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Capital Section (Voted)

Major Head ‘101'
Final  Actual Ex-  Exc:ss
Grant  penditure Rs.
Rs. ~ Rs.

K.—Capital Outlay on  Electricity Schc;n.es 13,00,000  42,69,(66 - 30,0956
K. 1—FElectricity Schemes:
Due to providing new electric connections to the followings:

(i) The owners of 3565 plots to whom plots were sold by
the Government in the new sectors in Second Phase
development of Capital Project.

(ii) 87 new indusirial units on plots sold by the Government
in the extended Industrial areas, and

(iii) Rural electrification which was scheduled to be com-
pleted as per plan target.

Major Head ‘105
M-Chandigarh Capital Outlay:
M-1 Works:

M. 1(1) Land Acquisition
and Survey 20,70,000 4191231, 2121231

Due to acquisition of more land in the second phase development
of Chandigarh capital project on the basis of Plan Allocation.

M. 1(2)-Roads & Bridges 36.35,000 48,54,000 12,19,000
The actua]l expenditure exceeded the grant under this sub-head

as the following works in progress had to be completed keeping in
view the programme of sale of plots:—

(a) Internal Roads in Sector 37-C and D.
(b) Improvement of Jn. No. 38 by providing Rotaries.

(¢) Roads and parking places on south west side of Neelam
Cinema.

(d) Additional carriage-way along Dakshan Marg. between
Jn. 37-38,

(¢) Widening V-3 reéad In. 21.28-35 (Sarovar Path).
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(f) Additional Carriageway along V-5 Road.
(g) Additional carriageway along Purv Marg.
(h) Constructing V-2 (South Road).

The above excesses aggregating Rs. 19,56,876 in ‘Revenue’ Section
(Voted) and Rs, 63,449,327 in ‘Capital’ Section (Voted) and minor
excesses under other sub-heads were partly counter-balanced by
savings under the remaining sub-heads in the grant leaving a net
excess of Rs, 2,64,591 in ‘Revenue’ Section (Voted) and Rs. 7,64,924
in Capital Section (Voted) of the grant which needs to be regu-
larised.”

2.22. The Committee are concerned to find that the excess ex-
penditure of Rs. 19.57 lakhs incurred under the sub-head ‘E-1(2)
(3)-Miscellaneous’ in the Revenue Section of Grant No. 53 relating
to the Union Territory of Chandigarh, works out to almost 100 per
cent of the final grant of Rs. 20 lakhs. Since the steep rise in the
cost of materials and labour attributed as one of the reasons for
the excess expenditure, should logically be reflected in other items
of construction expenditure incurred during the year as well, the
Committee consider it rather strange that the impact of the escala-
tion in the cost of materials and labour should have been felt only
on maintenance works. The Committee are, therefore, not convinced
by the reasons furnished by the Ministry of Home Affairs for this
unduly large excess expenditure, The Committee would very much
like to know why the effect of the increase in the cost of labour
and materials could not be anticipated at least at the time of pre-
paration of the revised estimates and adequate funds provided for
in the Supplementary Budget. The Committee wish it to be ensured
that in future, the revised estimates will be prepared with greater
care so that the excess if any, over the voted grants may net be
appreciable.

2.23. It is also rather significant that despite the larger outlay
during 1973-74 on works and the alleged steep rise in the
cost of materials and labour, the maintenance expenditure
during 1973-74 (Rs. 32.14 lakhs after excluding misclassification)
should be about 52 per cent of the maintenance expenditure during
the preceding year (Rs. 61.08 lakhs). The Committee desire that
the Ministry of Home Affairs and the Ministry of Finance should
examine in detail the reasons for the high incidence of maintenance
expenditure during 1972-73 with a view to ascertaining that no
avoidable or infructuous expenditure on account of corrupt prac-
tices and other defaults had taken place. The Committee would
await a further report in this regard,
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' ‘ee" woufd lii¢ t know the precise reasons
wﬂ“ ft L Bot beeh possible to esumgfe iﬁ%ba le expendxture

on rental for street light fixtires and energy b s for street lighting
and traffic signals and make necessary budgetary provision therefor.

2.25. In respect of the Capital Sectfon of the Grant thé dkcess
expenditure of Rs. 30.09 lakhs under the sub-head ‘K. 1-Electricity
Schemes’ under Major Head 101 works out to as high as 250 per cent
of the grant of Rs, 12 lakhs, while the excesses under the sub-heads
‘M. 1(1)-Land Acquisition and Survey’ and ‘M(1)(2)-Roads &
Bridges’ of Major Head 105 work out to over 100 per cent and 33
per cent respectively of the grants of Rs. 20.70 lakhs and Rs. 36.35
lakhs. That such large excesses should occur would indicate that
adequate financial control has not been exercised by the Union
Territory Administration. The Committee consider that the excesses
over voted grants under the above heads are unduly high and per-
turbing, which calls for a detailed investigation preparatory to
suitable remedial measures and stricter budgetary control.

MINISTRY OF HOME AFFAIRS
2.26. Grant No. 55: Arunachal Pradesh
REVENUE SECTION

Voted Expenditure Rupees
Original Grant 17,40,79,000
Supplementary Grant . . . NIL
Final Grant 17,40,79,000
Actual Expenditure, . . . . 19,11,95,981
Excess |, 1,71,16,981

2.27. The excess occurred mainly under the Group-heads ‘D-
Public Works (including Roads) and Schemes of Miscellaneous
Public Improvement, D, 1-Public Works Assam (NEFA), D. 1(6)-
Suspense’ (Rs. 1,17,31,579) and ‘E-Miscellaneous, E. 2-Miscellaneous,
E. 2(2)-Miscellaneous and Unforeseen Charges’ (Rs. 1,27,04,441).

2.28. An excess of Rs. 39.96 lakhs had occurred under this grant
in 1972-73 also,

2.29. In a note furnished to the Committee, the Ministry of Home
Affairs, inter alia, stated:
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“The excess is the net result of excesses and savings under
the various sub-heads of the grant and occurred mainly
under the following sub-heads:

(i) D—Public Works (including Roads) and Scheme of Miscellane-
ous Public Improvement, .

Final Grant Actual
Bxpenditure Excess

Rs. Rs. Rs.

D.1.—Public Works :
Assam (NEFA)

D. 1 (6).—Suspense . 2,4 5,029,000 3,62,31,579 +1,17,31,579
E.— Miscellaneous :
E. 2.— Miscellanecus :

E. 2 (2).— Miscellaneous
Ur foreseen Charges

1,51.47,¢60 3,78,51.441 + 1,27,04,441

a—— _—

The reasons for the excess are briefly explained below:

(i) D. 1(6)—Suspense (Rs. 117.32 lakhs)

The excess was mainly due to abnormal rise, varying bet-
ween 30 per cent to 70 per cent in prices of material like
cement sheets pipes etc., increased expenditure on the
transportation of material from rail to godowns, rise in
prices of petrol and motor parts and unexpected adjust-
ment of debits pertaining to earlier years towards the
close of the vear when funds could not be provided by
Supplementary Grants or advance from the Contingency

Fund,

(ii) E. 2(2)—Miscellaneous and Unforeseen charges (Rs. 127.04

lakhs)

The excess was mainly due to unexpected adjustment of
debits amounting to Rs. 1,08,00511. Indian Air Force
Planes are being used for air dropping of commodities
in Arunachal Pradesh since July, 1967 after the expiry
of contract with Kalinga Airlines. Air freight charges are

thus paid to the Defence Department for the air-lifting
operations. Debits in respect of air dropping operations
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pertaining to the yearé 1971-72 and 1872-73 were raisea
by the Defence authorities towards the close of year, for
which no provision could then be made.

An amount of Rs. 35.00 lakhs was also originally provided
under this head for the purchase of Supply Dropping
Equipments|pack ng material. Later on, from the records
maintained in the Directorate of Supply and Transport,
Arunachal Pradesh, it was seen that debits amounting to
Rs. 10,05,500 for supply of Supply Dropping Equipments|
Packing materjal received dur ng 1972-73, which remain-
ed unadjusted in the accounts for 1972-73, were carried
over to the accounts for 1973-74. An amount of Rs. 15.00
lakhs was, therefore, reappropriated to this head from
other heads to meet this as well as other debits, if any,
for previous vears. In addition to the debits of Rs. 10,05,500
mentioned above, the debits amounting to Rs. 19.27 lakhs
pertaining to the year 1972-73 were also adjusted in the
accounts for 1973-74. Due to uncertainty regarding the
adjustment of debits, a precise estimation of the liability
could not be made, The excess under this item was. thus.
due to unexpected adjustment of debits.

The ab ve excesses were offset by saving under:—
A—Administrative
Services.
A_2—Police.
A.2(2)—Armed Police
Deployed from other States.
1,23,00,000 38. 39.936 (—) 84.60,064.

The saving was mainly due to non-adjustment of (i) reimburse-
ment claim of Rs. 22,50,000 for quarter endine September, 1973,
December, 1973 and March, 1974 in respect of deployment of 12
MSPAF Battalion, (ii) balance payment of Rs. 443400 to Tamil
Nadu Government on account of deputation of MSP (1) Battalion
for the year 1971-72 (iii) reimbursement claim of Rs 1584 100 for
the deployment of MSP (1) Battalion for pericd fromx March, 1948
to March, 1960 and (iv) Rs. 2208000 being Air-freight charpes for
lifting stores of Police Battalions.

The above excesses amounting t+ Rs. 24436 lakhs and miner
excesses under ofther sub-heads wece partly counter balanced by



saving S under the remammg sub-heads of the Revenue Sectlon of
the Grant, bringing down the not excess in the ‘Revenue Section’
of the Grant as a whole to Rs. 1,71,16,981 which requires to be regula-
rised by Parliament under Article 115(b) of the Constitution.”

2.30. The excesses of Rs. 1.17 crores and Rs. 1.27 crores which
occurred under the sub-heads ‘D. 1(6)—Suspense’ and ‘E. 2(2)—Mis-
cellaneous and Unforeseen Charges’ of Grant No. 55 relating to
Arunachal Pradesh work out respectively to about 48 per cen¢ and
84 per cent of the Grants of Rs, 2.45 crores and Rs. 1.51 crores. One
of the reasons for the excess under ‘D. 1(6)—Suspense’ is stated to
be the unexpected adjustment of debits pertaining to earlier years
towards the close of the year. Similarly. the excess under ‘E. 2(2)-
Miscellaneous and Unforeseen Charges’ has been attributed to the
unexpected adjustment of debits pertaining to the year 1971-72 and
1972-73. Since the expenditure on air dropping of commodities in
Arunachal Pradesh by Indian Air Force Planes is a recurring liabi-
lity, the Committee feel that it should have been possible to assess
more correctly the requisite commitment on this account. In the
opinion of the Committee, such a situation could well have heen
avoided by a closer watch and control over recurring liabilitizs of
this nature,

2.31. The Committee are also. unable to understand why it had
not been possible for the Arunachal Pradesh Administration to make
necessary provision in respect of liabilities relating to earlier years,
at least while framing the Revised Estimates if not earlier. The
Committee are surprised to find that no provision had been pro-
posed in the Supplementary Grant. In the circumstances, the Com-
mittee have to conclude that the Budget Estimates and Revised
Estimates had not been framed judiciously after taking inte account
the probable requirements and anticipated liabilities by the rele-
vant authorities,

2.32. In paragraph 2.28 of their 134th Report (Fifth Lok Sabha),.
the Committee had, inter alia, commented upon the excess expendi-
ture incurred in the Grant relating to Arunachal Pradesh and had
impressed upon the Ministry the need to exercise greater care in
framing their estimates realistically in future. While the excess over
the voted grant was only about 2 per cent of the Final Grant in
1972-73, the Committee are concerned to note a deteriorating trend
in 1973 74, when the excess has increased to about 10 per cent. The
Committee view with disfavour such variations between the origi-
nal Budget Estimates and the Actuals. It would appear that the
system of budgeting adopted by the Arunachal Pradesh Administra-
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tion is far from satisfactory and requires a closer s‘ny.lys:s with a
view to takmg appropriate rectificatory steps. The Committee would

watch the improvements effected through future A,ppropnatmn
Accéunts. )

MINISTRY OF HOME AFFAIRS

2.33. Grant No. 57: Laccadive, Minicoy and Amindivi Islands
REVENUE SECTION

Voted Expenditure Rupees
Original Grant . . . . . 2,26,69,000
Supplementary Grant . . . NIL
Final Grant . . . . . 2,26,69,000
Actual Expenditure . . . 2,27,42,774
Excess | . . . . . . 73,774

CAPITAL SECTION

Voted Expenditure Rupecs
Original Grant | . . . . 46,77,000
Supplementary Grant . . . 37,535,000
Final Grant . . . . . 84,30,000
Actual Expenditure . . . 86,00,977
Excess . . . . . . 1,70 9'7"

9.34. The excess in the Revenue Secnon of the Grant occurred
mainly under the Group-head ‘D.1—Electricity Schemes, D. 1(2)—
Working Expenses, D. 1(2) (1)-—Maintenance’ (Rs. 2,78,174), and in
the Capital Section under the Group-head ‘I—Capital Outlay on
Electricity Schemes, I.1—Electricity Schemes’ (Rs. 2,67,106).

2.35. In a note furnished to the Committee, the reasons for the
excesses were explained by the Ministry of Home Affairs as follows:

“Revenue Section.
D. 1(2) (1)~~Maintenance (Rs. 2,79,174)

The excess was mainly due to (i) unexpected adjustment of
* the cost of High Speed Deseal Oil purchased in 1971-72
(Rs. 58,322/-) and 1972-73 (Rs. 25 963) on receipt of ad-
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justment memoranda from the Accountant General,
Kerala, (ii) enhanced expenditure than anticipated on
maintenance and unforeseen major repairs of power
houses and (iii) increased expenditure than anticipated
on purchase of high speed diesel oil and spares and on
shipping and certain charges of empty barrels for carrying
high speed dieseal oil and lubricating oil.

Capital Section.

1.1—Electricity Schemes (Rs. 2,67,106)

The excess was mainly due to adjustment in March, 1974 of
several adjustment memoranda received from the AC-
countant General, Kerala in respect of supply received
during the previous years (1971-72 and 1972-73). As no
liability register was maintained by the Electricitv De-
partment of Lakshadweep Administration, the liabilities
for the preceding vears could not be anticipated correctly
at the time of preparation of Budget Estimates. The
Lakshadweep Administration has since been asked wide
this Ministry’s letter No, U’150262!74-Ac. II dated the
22nd March, 1975 to invariably maintain liability register
to watch the past liabilities and to provide funds for them
in time.

The above excesses and other minor excesses under other sub-
heads were partly offset by the savings under the remain-
ing sub-heads leaving not excesses of Rs, 73,774/- in ‘Re-
venue Section’ and Rs. 1,70,977/. in ‘Capital Section